Factual Report in the matter of Rajendra Tiwari V/s Union of India& Ors. (OA No.

114/2025) as per the directions of Hon’ble NGT, Central Zone Bench, Bhopal

Background

In the case filed by Sh. Rajendra Tiwari V/s Union of India & Ors. before the Hon’ble
National Green Tribunal, Central Zone Bench, Bhopal, the applicant Sh. Rajendra
Tiwari has raised the issue regarding illegal operation of a Commercial Establishment
named as “The Jai Bagh Palace” upon the land of khasra no. 20/732, 30/1, 32/1,
321679, 33, 33/685, 34, 34/686, 351687, 41/688, 42/689, 47/690 and 48/691 of
Village Kachrawala, Tehsil Amer, District Jaipur and that some part of commercial
establishment is situated upon reserved forest land of Khasra No. 20/732 and rest of
the land of impugned commercial establishment is revenue land, however, is integral
part of Eco Sensitive Zone of Nahargarh Wildlife Sanctuary. Itis also alleged that this
commercial establishment is integral part of the eco sensitive zone of the “
Nahargarh Wildlife Sanctuary” and the project proponent has not obtained requisite
permissions from National Borad of Wild Life, State Forest Department, Rajasthan
State Pollution Control Board and Central Ground Water Authority and the
Commercial activity is being operated without having valid permission under the
Environment (Protection) Act, 1986, the Air Act, 1981, the Water Act, 1974 and also
without Wildlife clearance in view of EIA Notification, 2006. Further, it has also been
alleged by the petitioner that the Commercial Establishment gives the premises on
rent for marriage parties and other programs and these events are allowed to be
continued even in the midnight without any hindrance and are adversely impacting

the environment and wildlife as huge speakers, lights, high volume crackers are being

used.

Order
Hon’ble NGT Central Zone Bench passed an order on 25.08.2025 and operative part
of the order is as follows:

“1. Issues raised in this application are violation of Environment (Protection)
Act, 1986, Forest (Conservation) Act, 1980 and Wildlife (Protection) Act, 1972.



The contentions of the Learned Counsel for the applicant are that Old Khasra
No.2 of Village Kachrawala was recorded in the name of forest department in
view of Van Bandobast Plan of Vankhand Amer-54 and Khasra No.2 came to
be divided in number of Khasras and New Khasra No. 20/732 of Village
Kachrawala (Old Khasra No.2) are found to be recorded in the name of Jaipur
Development Authority. It is to clarify here that New Khasra No. 20/732 of
Village Kachrawala was originated from Original Khasra No.2 of Village
Kachrawala which was recorded in the name of forest department as reserved
forest land and thus the reserved forest land is being misappropriated and
being diverted for non-forest and commercial purposes which is against the
very scheme of Forest Conservation Act, 1980.

2. That Respondent No.12 is operating a commercial establishment named
The Jai Bagh Palace upon the land of Khasra No's 20/732, 30/1, 32/1, 321679,
33, 33/685, 34, 34/686, 351687, 41/688, 42/689, 47/690 and 48/691 of
Village Kachrawala, Tehsil Amer, District Jaipur and some part of commercial
establishment is situated upon reserved forest land of Khasra No. 20/732 of
Village Kachrawala and rest of land of impugned commercial establishment is
revenue land, however same is integral part of Eco Sensitive Zone of
Nahargarh Wildlife Sanctuary and Village Kachrawala has been mentioned in
list of Villages falling within the periphery of Eco Sensitive Zone of Nahargarh
Wildlife Sanctuary and thus the commercial establishment of Respondent
No.14 is also integral part of Eco Sensitive Zone of Nahargarh Wildlife
Sanctuary and that Khasra No.20/732 of Village Kachrawala is recently
recorded in the name of Jaipur Development Authority as Gair Mumkin Naala
and the catchment and drift area of said waterresource is being diverted for
commercial purposes. It is settled position of law that land recorded in the
name of any water resource cannot be diverted for any other purposes and
some part of commercial establishment of Respondent No.12 is situated upon
said land recorded as Gair Mumkin Naala and thus same amounts to
encroachment upon the catchment and drift area of natural water resource
and even otherwise the nature of land situated in Khasra No.20/732 is
reserved forest as said land has been originated from OIld Khasra No.2 of
Village Kachrawala which was recorded in the name of Forest Department
being the part of Vankhand Amer-54 and thus any commercial and non-forest
activity upon reserved forest land is violation of Section 2 of Forest
Conservation Act, 1980.

6. We deem it just and proper to call a report on the matter in issue, in present



application, from a Joint Committee consisting of:
(i) One representative from the Addl. Chief Secretary, Forest & Wildlife,
Government of Rajasthan (Rajasthan)
(ii) One representative from the Principal Chief Conservator of Forest,
(Rajasthan)
(iii) One representative from the Regional Director, Central Ground
Water Board, Jaipur (Western Region) (Rajasthan)
(iv) One representative from the Member Secretary, State Pollution
Control Board, Jaipur (Rajasthan)

7. The Committee is directed to visit the site and submit the factual and action
taken report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

Field Visit
The State Board being Nodal Agency in this matter, sought the nominations
from departments involved in the committee constituted by Hon’ble NGT and
following officials were nominated:
(i) Sh. Vankdoth Ketan Kumar, Deputy Conservator of Forests, Jaipur.
(ii) Sh. Vijay Pal Singh, Deputy Conservator of Forests, (WL), Zoo, Jaipur.
(iii)  Smt. Pooja, Regional Officer, Rajasthan State Pollution Control Board,
Jaipur (North)
(iv)  Sh. Shashank P Singh, Sc-C, Central Ground Water Board, Western
Region, Jaipur.
Copy of the nominations are enclosed and collectively marked as Annexure-1.
The committee decided to visit the site on 20.11.2025 for the purpose of
taking ground observations and analysis of official records of the Commercial
Establishment. It is pertinent to mention that the petitioner was also
contacted telephonically to be present during the visit but he did not show up.
Observations
Following is the factual observation of the site visit:
(i) The unit named as M/s Hotel Jai Bagh Palace (The Bayan Group of

Hotels & Resorts) is a Hotel with 142 rooms and is engaged in operation



(i)

(iii)

(iv)

of a 63 room Hotel at Khasra No. 33, 34, 34/686, 35/687, 41/688,
42/689, 47/690 & 48/691, Village- Kachrawala, Kukas, Tehsil- Amber,
District- Jaipur.

The hotel is operational with 63 rooms and remaining 79 rooms are not
in use. In 79 rooms, work of finishing was going on.

As per the categorization of the State Board, Hotels (3 Star & Above)
and/or Hotels having 100 rooms and above are covered under Red
Category. The unit had submitted applications dated 25.10.2018 and
31.10.2018 for Consent to operate and Consent to Establish
respectively under the provisions of the Water Act, 1974 and the Air
Act, 1981, which were granted vide State Board’s letter dated
10.07.2019 for hotel activity for 63 rooms. The unit has further
obtained Consent to Establish under the provisions of the Water Act,
1974 and the Air Act, 1981 dated 31.10.2025, valid till 31.08.2030 for
Hotel activity for 79 rooms. Copy of the Consent to Establish and
Consent to Operate dated 10.07.2019 and Consent to establish dated
31.10.2025 are enclosed and collectively marked as Annexure- 2.
During the joint committee visit, two borewells were observed in the
premises of the unit. At the first borewell, a flow meter was installed
and a physical logbook of groundwater abstraction was found to be
maintained. The second borewell, located near the entrance, was
found to be non-operational, with no pump installed and no electrical
connection in its vicinity. Upon directions of the Committee, the unit
sealed the second borewell by welding and submitted geotagged
photographs in support of the same.

The unit has submitted a self-exemption certificate issued by the
Central Ground Water Authority (CGWA) for abstraction of 09.00 KLD
of groundwater (below 10 KLD) from two borewells (1 existing and 1

proposed). However, during inspection, groundwater consumption, as



(v)

(vi)

(vii)

(viii)

per logbook entries and the flow meter reading at the time of
inspection, was observed to be 99 KLD in a single day.

The unit informed that groundwater is used only for drinking purposes
and the remaining water requirement is met through tanker supply. It
has further been informed that during hotel events, the water demand
is met by the event organizers. A copy of the CGWA self-exemption
certificate is enclosed as Annexure-3.

The total built up area of the unit is less than 20,000 Square Meter (As
per the submission made by the unit, total Built area of the unit is
16538 Square Meter comprising of approved map and architect
certified map. As per the approved map built up area is 7038 Square
Meter and as per architect certified map built up area is 9500 Square
Meter). Therefore, unit does not require to obtain Environmental
Clearance under the provisions of the EIA Notification dated
14.09.2006. Copy of approved Map for built up area 7038 Square
Meter and architect certified map for built up area 9500 Square Meter
are enclosed and marked as Annexure- 4.

With reference to the location of the project, It was reported by the
representative of Forest Department that unit’s premises falls outside
the forest boundaries and falls within the Eco Sensitive Zone of
Nahargarh Wildlife Sanctuary notified on 08.03.2019.

As per the land allotment order issued from Jaipur Development
Authority (JDA), land was allotted to the unit on 02.03.2015 (for khasra
33, 34/686) and on 04.09.2010 (for khasra no. 34, 35, 41, 42, 47 & 48)
of village Kachrawala for commercial purpose (resort activity). Copy of
JDA land allotment orders are attached and marked as Annexure- 5.
That Zonal Master Plan of the Nahargarh Wild Life Sanctuary, referred
above has been approved by the State Government which inter-alia
says as under:-

“10.4Existing Activity/Use



(ix)

()

(xi)

(xii)

ESZ Notification dated 08-03-2019 prescribed regulations
regarding new hotel, resort, commercial establishments, etc. This leads
to the requirement of defining what is “existing.”

For purpose of ZMP for the ESZ, hotels, resorts, commercial
establishments, etc. shall be considered as existing if they have any of
the following issued prior to 08.03.2019 ESZ Notification of Nahargarh:
1. Electricity connection for non-agricultural use.

2. Approval by Tourism Department as tourism unit.

3.Conversion order/Patta for non-agricultural use.

4. Building Plan approval.

5. Order regarding change in landuse.

6. Proof of deposition of tax as hotel, resort, commercial establishment,
etc.

7. CTE/CTO/Environmental Clearance.”

Further, as per the circular dated 26.09.2023 issued from Forest,
Environment & Climate Change Department, Govt. of Rajasthan
regarding clarification of Hotels, resorts etc. it has been clarified that
projects having any 07 listed documents (as mentioned above) prior to
issue of Notification of Eco Sensitive Zone 08.03.2019 would be
considered as existing. Copy of the circular enclosed and marked as
Annexure-6.

The unit under question is having 01 documents from the above list i.e.
Conversion order/Patta for non-agricultural use which confirms that the
establishment was in existence prior to issuance of the Notification
dated 08.03.2019. The documents are attached and collectively marked
as Annexure-7.

As per the notification and Zonal Master Plan, the hotel activity is
covered under regulated activities.

The occupancy during visit of the joint committee on 20.11.2025 was of

total 59 persons only (Guest-10 people and staff-49 people). Unit is



(xiii)

(xiv)

having Sewage Treatment Plant (STP) for treatment of waste water
generated from the unit. No discharge of treated or untreated waste
water was observed within or outside the premises during visit. Treated
waste water is being utilized for plantation within premises. Copy of
occupancy report enclosed and marked as Annexure- 8.

The unit has also submitted completion certificate issued by Architect
dated 15.08.2017 mentioning that the structure of total nos. of 142
rooms with total Built up Area of 10560.72 Square Meter is completed.
Copy of completion certificate enclosed and marked as Annexure- 9.

It is also noteworthy that, the work related to defining the boundary of
Nahargarh Wildlife Sanctuary is under review by the State Forest

Department as the matter is sub judicial in E.A. No. 06/2024 in O.A.

No. 97/2022, Kamal Tiwari V/s Union of India & Ors pending before

Hon’ble NGT, CENTRAL ZONAL BENCH, BHOPAL.

In this regard, as per the representative of Forest Department,
meetings were convened under the chairmanship of Principal Chief
Conservator of Forests and Chief Wild Life Warden, Rajasthan, Jaipur
on 07.01.2025, 21.01.2025, 26.03.2025 and 27.06.2025.

As per the minutes, the exercise for identification and demarcation of
the sanctuary boundary has been completed by the Forest Department
and digital map has been finalized in accordance with the SOP and the
original Notification dated 22.09.1980. The finalized map and digital
map has been submitted by the Forest Department, GoR before
Hon’ble NGT after due approval from the Hon’ble Forest Minister, GoR
on 18.07.2025.

Hon’ble High Court of Rajasthan in the matter of D.B. Civil Writ Petition
(PIL) No. 14254/2025 (Nahargarh Van Evam Vanya Jeev Suraksha Evam
Seva Samiti Vs Union of India & Ors.) passed an order dated 19.09.2025

which inter-alia say as under:



“It is directed that in the meanwhile, no change in the boundaries

of the existing Nahargarh Wildlife Sanctuary which would include

the Eco Sensitive Zone and the described area, shall be made”
(Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025;

26.03.2025 and 27.06.2025 are enclosed and marked as Annexure- 10
and copy of Hon’ble High Court order dated 19.09.2025 is enclosed and

marked as Annexure- 11)

Conclusion

(1)

(1)

(1)

(V)

(V)

The unit is being operated outside Forest Area and within ESZ of the
sanctuary.

The Hotel was preexisting before the issuance of notification dated
08.03.2019.

The unit is operational after obtaining valid consent to operate from the
State Board under the provisions of the Water Act, 1974 and the Air Act,
1981 for the hotel activity for 63 rooms.

The unit does not require to obtain Environmental Clearance under the
provisions of the EIA Notification dated 14.09.2006.

The unit has obtained a self-exemption certificate from the Central Ground
Water Authority (CGWA). However, groundwater consumption of 99 KLD
in a single day was observed, which is much higher than the permissible
limit under the self-exemption category. Accordingly, action shall be taken
as per the extant MoJS Guidelines notified on 24.09.2020 and its

subsequent amendment dated 29-03-2023.

Enclosures :

(i)

Letter dated 10.10.2025 from ACS (Environment) nomination DCF (WL),
Zoo, Jaipur, Letter dated 15.10.2025 issued from PCCF, Forest Department
nominating DCF, Jaipur, Letter dated 25.09.2025 issued from CGWA

nominating Scientist-C, CGWB, Western Region, Jaipur, and office order



(i)

(iii)
(iv)

(v)

(vi)
(vii)
(viii)
(ix)
(x)

(xi)
(xii)

dated 19.09.2025 issued from RSPCB appointing RO, Jaipur (North) as OIC
in the case (Annexure-1).

Copy of the Consent to establish and consent to operate dated 10.07.2019
and Consent to establish dated 31.10.2025 (Annexure-2).

Copy of CGWA self-exemption certificate (Annexure-3).

Copy of approved map and architect certified map for total Built up Area
(Annexure-4).

Copy of JDA land allotment order dated 02.03.2015 and 04.09.2010
(Annexure-5).

Circular dated 26.09.2023 (Annexure - 6).

Documents issued prior to 08.03.2019 (Annexure - 7).

Copy of occupancy report (Annexure-8).

Copy of completion certificate dated 15.08.2017 (Annexure - 9)

Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025, 26.03.2025
and 27.06.2025 (Annexure - 10)

Copy of Hon’ble High Court order dated 19.09.2025 (Annexure - 11).

Photographs taken during the field visit (Annexure -12).

| |

(Shashank Pratap
Singh)

(Pooja)

(Vijay Pal Singh)

(Vankdoth

Ketan Kumar)

Scientist-C, CGWSB,
Western Region,

Jaipur

Regional Officer,

Rajasthan State

Pollution Control
Board, Jaipur

(North)

Deputy Conservator of
Forests, Wild Life

(Zoo), Jaipur.

Deputy
Conservator of

Forests, Jaipur.
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No. TS/O1/AAP—2025—26/CGWB/WR/25—3‘QO .
HRJ ARPR /Govt. of India
STef QI AT /Ministry of Jal Shakdi
ST e, et fIBRT SR T TREOT fanmT /
Ministry of Water Resources, RD & GR
Do Hﬁ S §18/ Central Ground Water Board
qfEfe &1, SRIYR / Western Region, Jaipur

6-A, eI §IRI, SIAYR (TeTy/

6-A, Jhalana Doongri, Jaipur-302004 (Raj)
Tel: 0141-2706338, Fax: 2706991

Email: rdwr-cgwb@nic.in, tswr-cqwb@nic.in

fem1:25.09.2025

FTATAY ST BT : 44- 2025-26
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e FiAfd & by Yo 91, uftedt & @1 ufaffia o el Yew ud e iRt & w0 o
if¥ra fopar Strar %I /Sh. Shashank Pratap Singh, Scientist-C (Hg.) (Nob. No. 7838883347) is hereby
nominated for the Member as well as Nodal Officer representing Central Ground Water Board,
Western Region, of the Joint Committee constituted by the Hon’ble National Green Tribunal, Central
Zone, Bench Bhopal, vide its order date 25.8.2025 in the matter of O.A. No. 114/2025 (CZ) namely
Rajendra TiwariVs Union of India & Ors.
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timely submission of the requisite report in accordance with the directions of the Hon'ble Tribunal. A

copy of the Tribunal's order dated 25.08.2025 is enclosed herewith for your reference and necessary
action .
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Scientist-D & Head of Office
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1. o 2o yam Rg, -t (wael ), dela yora &1, ufael &3, SuR 1/Sh.Shashank
Pratap Singh, Scientist-C (Hg.), Central Ground Water Board, Western Region, Jaipur.

W%ﬂ gfdferiay Copy for information to:

1. &Y, Hlg Yool Ul YR WBHR, 75 faceltl/ The Member, Central Ground Water
Authority, Govt. of India, New Delhi.

2. Yo g, SR AT Uguul AV §18, a1 §RI, SR/ The Member Secretary,
Rajasthan State Pollution Control Board, Jahalan Doongri, Jaipur.

3. 3ifdRad gy Tfva, 9 vd a=gelld, ISR IRBR, SAGR |/ The Additional Chief Secretary,
Forest & Wildlife, Government of Rajasthan Jaipur.

4, YU HB 7 WR&P, 9 Ud gieild, SRUY Hd, SIYR |/ The Principal Chief Conservator of
Forest, Forest & Wildlife, Aranya Bhawan, Jaipur.

5. UHNT ISR, el yoia UNideRul, dhala yoid drs, uffdl &3, SIUR| The OIC, CGWA,,

Central Ground Water Board, Western Region, Jaipur




Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004

Q’ﬁj“jﬁ,’ Phone :0141- 2716804, 2716800 e-mail : member-secretary(@rpeb.nic.in
“ Helpline No.: 0141-2716877
No. F.10 (784) RPCB/Legal/NGT/2025/ 3[/ 5-9 L/Q Date: |19-09 2028
Regional Officer,
Rajasthan State Pollution Control Board,
Jaipur (North).

Mobile No.: 7073581777
Email: rorpcb.jaipur[at]gmail[dot]com

Subject:- Nomination of Member as well as Nodal Officer to Joint Committee in compliance with the
Order dated 25.08.2025 passed by the Hon’ble National Green Tribunal, Central Zone Bench,
Bhopal in O.A. No. 114/2025 (CZ) namely Rajendra TiwariVs Union of India & Ors..
Madam,
This is with reference to the subject cited above. The Hon’ble National Green Tribunal,
Central Zone Bench, Bhopal, vide its order dated 25.08.2025 in Original Application No. 114/2025 (CZ),
has constituted a Joint Committee and directed as follows:

6. We deem it just and proper to call a report on the matter in issue, in present application,
from a Joint Committee consisting of:-

i One representative from the Addl. Chief Secretary, Forest& Wildlife,
Government of Rajasthan (Rajasthan)
ii. One Representative from the Principal Chief Conservator of Forest,
(Rajasthan)
11 One representative from the Regional Director, CentralGround Water
Board, Jaipur (Western Region) (Rajasthan)
iv. One representative from the Member Secretary, StatePollution Control

Board, Jaipur (Rajasthan)
7. The Committee is directed to visit the place and submit the factual and action taken report
within six weeks. The State PCB will be the nodal agency for coordination and logistic
support.

In compliance with the directions of the Hon’ble Tribunal, you are hereby appointed as the
member as well as Nodal Officer representing the Rajasthan State Pollution Control Board in the
aforesaid Joint Committee. You are directed to coordinate with all concemed and ensure timely
submission of the requisite report in accordance with the directions of the Hon’ble Tribunal.

A copy of the Tribunal’s order dated 25.08.2025 is enclosed herewith for your reference and
necessary action.

Enclosed-As above

(Sharda Pratap Singh)
Member Secretary
Copy to the following for information / necessary action: . .
1. Additional Chief Secretary, Forest & Wildlife, Government of ﬁjgmaiuﬁ@lhl ot Verified

2. Principal Chief Conservator of Forest, Forest & Wildlife, Aranya Bhawan, Jaif
3. Regional Director, Western Region, Central Ground Water Boaﬁdighaﬂiyis@nvgmgy:sh da Pratap

B3 E] S[ngh
gf%ﬁ}% Designation : Member Secretary

- phghel Date: 2025.09.18 19:2ied®lary o1
Elﬁﬁﬂi& Reason: Approvedf



Annexure-2

Regional Office Jaipur
: Rajasthan State Pollution Control Board

P Opp. Road No 5, VKIA, Sikar Road, Jaipur
=

AT 4 Phone: 0141-2332263

|
Registered
FileNo :  F(Tech)/JAIPUR(Amber)/6374(1)/2019-2020/487-488

OrderNo: 2019-2020/Jaipur/8337 .
Dispatch Date: 10/07/2019

Unit Id : 87629

M/s M/s The Jai Bagh Palace (The Bayan Group of Hotels & Resorts)(0ld Name M/s Trulyy Ind

Khasra No 33,34,34/686, 35/687, 41/688, 42/689,
47/690, and 48/691, Vill-Kacherewala, Kukas, Jaipur
Tehsil:Amber

District:JAIPUR

Sub: Consent to Establish under section 25/26 of the Water (Prevention & Confrol of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your application(s) for Consent to Establish dated 31/10/2018 and subsequent correspondence.

Sir,
Consent to Establish under the provisions of section 25/260f the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder ,is hereby granted for
your Hotel Jaibagh Palace plant situated / proposed at K N
33,34,34/686,35/687,41/688,42/689,47/690, 48/691 Village kacherewala Kukus
Tehsil:Amber District:JAIPUR , Rajasthan under the provisions of the said Act(s). This
consent is granted on the basis of examination of the information furnished by you in consent

application(s) and the documents submitted therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 31/10/2018 to 30/09/2023 or
date of Commencement of production / commissioning of the project or activities
whichever is earlier .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below.

Particular Type Quantity / Capacity
HOTEL ACTIVITIES Activity 63.00 DOUBLE
BEDDED
ROOMS
RESTAURANT Activity 100.00 SEATS
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Regional Office Jaipur

: Rajasthan State Pollution Control Board
P Opp. Road No 5, VKIA, Sikar Road, Jaipur
=
AT 4 Phone: 0141-2332263

|
Registered
FileNo :  F(Tech)/JAIPUR(Amber)/6374(1)/2019-2020/487-488

OrderNo: 2019-2020/Jaipur/8337
Unit Id : 87629

Dispatch Date: 10/07/2019

3 That in case of any increase in capacity or addition / modification / alteration or change in
product mix or process or raw material or fuel the project proponent is required to obtain
fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before trial
operation is started for which prior consent to operate under the provision of the Water
Act and Air Act shall be obtained. This consent to establish shall not be treated as consent
to operate.

5 That the quantity of effluent generation and disposal along with mode of disposal for the
treated effluent shall be as under:

Type of effluent Max. effluent Quantity of Quantity of treated
generation effluent to be effluent to be disposed
(KLD) recycled (KLD) (KLD) and mode of
disposal
Domestic Sewage 26.140 NIL 26.140
STP and
Gardening/Plantation

6 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
D.G. Set( 160KVA) ACOUSTIC

ENCLOSURE, Stack

D.G. Set( 250KVA) ACOUSTIC
ENCLOSURE, Stack

7 That the domestic sewage shall be treated before disposal so as to conform to the
standards prescribed by the Board as notified under the Environment (Protection)
Act-1986 for disposal Into Inland Surface Water. The main parameters for regular

monitoring shall be as under.
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Regional Office Jaipur

Rajasthan State Pollution Control Board
| = =
P Opp. Road No 5, VKIA, Sikar Road, Jaipur
P e A
N
oy ey
Phone: 0141-2332263
|
Registered
FileNo :  F(Tech)/JAIPUR(Amber)/6374(1)/2019-2020/487-488
OrderNo: 2019-2020/Jaipur/8337 .
Dispatch Date: 10/07/2019
Unit Id : 87629
Parameters Standards
pH Value Between 5.5 to 9.0
Phosphate Not to exceed 5 mg/1
Oil and Grease Not to exceed 20 mg/l
Total Suspended Solids Not to exceed 600 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 350 mg/l

8 That the hotel shall obtain all necessary permission from concern authorities
i.e.District Administration Jaipur, Nagar Nigam & Jaipur Development Authority for
establish of hotel.

9 This consent is not evidence for ascertaining entitlement of land.

10 That the hotel shall require proper treatment and disposal and installation of
adequate pollution control measures in accordance with the provisions of the
Water Act and the Air Act for the discharge of waste water, solid waste and
emissions of air pollutants arising from hosting lunch/dinner on the occasion of
marriage parties, birthday parties and other similar functions in the premises of
your hotel.

11 That water flow meters shall be provided at all suitable points to measure quantity
of daily water consumption, waste water eneration. Daily record of the same shall
be maintained and to be submitted to the Board.

12 Unit shall install adequately designed rain water harvesting structure for
prevention and recharge of ground water in and around the area.

13 That the hotel shall maintain the Oil & Grease trap in good condition, so that oil &
grease coming with waste water from kitchen /laundry will retained in the trap.

14 That unit shall carryout plantation within the premises in at least 33% of the total
plot area.

15 That unit shall have to achieve prescribed standards as per EP Act, 1986 and shall
maintain requisite Pollution Control Measures to achieve prescribed standards all
the time.

16 That if the project cost exceed Rs.1260Lacs, the unit shall take/obtain modification
in consent to Operate after paying fee as applicable.

17 That this consent to establish shall be subject to compliance of any direction or
order passed by court of law in the matter.
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Regional Office Jaipur

Rajasthan State Pollution Control Board
P Opp. Road No 5, VKIA, Sikar Road, Jaipur
=
AT 4 Phone: 0141-2332263
|
Registered
FileNo :  F(Tech)/JAIPUR(Amber)/6374(1)/2019-2020/487-488

OrderNo: 2019-2020/Jaipur/8337 .
Dispatch Date: 10/07/2019

Unit Id : 87629

18 That unit shall intimate the State Board before applying for any “Star Category”
certificate.

19 That the solid waste generated from the Hotel Services should be properly
collected, segregated and disposed as per the provisions of Municipal Solid Waste
(Management & Handling) Rules, 2000.

20 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of compliance of the
Water Act and Air Act.

21 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

22 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Establish shall also be subject, beside the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time, be specified by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Establish and project proponent / occupier shall be liable for legal

action under the the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Jaipur]
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Regional Office Jaipur
Rajasthan State Pollution Control Board

P Opp. Road No 5, VKIA, Sikar Road, Jaipur
=
T 4 Phone: 0141-2332263
|
Registered
FileNo : F(Tech)/JAIPUR(Amber)/6374(1)/2019-2020/487-488

OrderNo: 2019-2020/Jaipur/8337

Dispatch Date: 10/07/2019
Unit Id : 87629

Copy To:-
1 Master File.

Regional Officer| Jaipur |
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Regional Office Jaipur

e Rajasthan State Pollution Control Board
P Opp. Road No 5, VKIA, Sikar Road, Jaipur
SRS Phone: 0141-2332263

N
Registered
FileNo :  F(Tech)/JAIPUR(Amber)/6374(1)/2019-2020/489-490

OrderNo: 2019-2020/Jaipur/8338

Date:  10/07/2019

Unit Id : 87629
M/s M/s The Jai Bagh Palace (The Bayan Group of Hotels & Resorts)(0ld Name M/

Khasra No 33,34,34/686,35/687,41/688, 42/689, 47 /690,
and 48/691, Vill-Kacherewala, Kukas, Jaipur Tehsil:Amber

District:]JAIPUR
Sub: Consent to Operate under section 25/26of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 25/10,/2018 and subsequent correspondence.
Sir,

Consent to Operate under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Hotel Jaibagh Palace plant situated at K N
33,34,34/686,35/687,41/688,42/689,47 /690, 48/691 Village kacherewala Kukus
Tehsil:Amber District:JAIPUR , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 31/10/2018 to 30/09/2028 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit
HOTEL ACTIVITIES Activity 63.00 DOUBLE BEDDED
ROOMS
RESTAURANT Activity 100.00 SEATS

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Regional Office Jaipur
Rajasthan State Pollution Control Board

Opp. Road No 5, VKIA, Sikar Road, Jaipur
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|
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OrderNo: 2019-2020/Jaipur/8338
Date:  10/07/2019
Unit Id : 87629
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 26.140 NIL 26.140
STP and Gardening/Plantation

5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
D.G. Set( 160KVA) ACOUSTIC ENCLOSURE
, Stack
D.G. Set( 250KVA) ACOUSTIC ENCLOSURE
, Stack

6 That the domestic sewage shall be treated before disposal so as to conform to the
standards  prescribed wunder the Environvent (Protection) Act-1986for disposal Into

Inland Surface Water. The main parameters for regular monitoring shall be as under.

Parameters Standards
pH Value Between 5.5 to 9.0
Phosphate Not to exceed 5 mg/l
Oil and Grease Not to exceed 20 mg/l
Total Suspended Solids Not to exceed 600 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 350 mg/l
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Regional Office Jaipur

e Rajasthan State Pollution Control Board
P Opp. Road No 5, VKIA, Sikar Road, Jaipur
SRS Phone: 0141-2332263

N
Registered
FileNo :  F(Tech)/JAIPUR(Amber)/6374(1)/2019-2020/489-490

OrderNo: 2019-2020/Jaipur/8338
Date:  10/07/2019

Unit Id : 87629
7 That the hotel shall obtain all necessary permission from concern authorities
i.e.District Administration Jaipur, Nagar Nigam & Jaipur Development Authority to
operate of hotel.
8 This consent is not evidence for ascertaining entitlement of land.

9 That the hotel shall require proper treatment and disposal and installation of
adequate pollution control measures in accordance with the provisions of the
Water Act and the Air Act for the discharge of waste water, solid waste and
emissions of air pollutants arising from hosting lunch/dinner on the occasion of
marriage parties, birthday parties and other similar functions in the premises of
your hotel.

10 That water flow meters shall be provided at all suitable points to measure quantity
of daily water consumption, waste water eneration. Daily record of the same shall
be maintained and to be submitted to the Board.

11 Unit shall install adequately designed rain water harvesting structure for
prevention and recharge of ground water in and around the area.

12 That the hotel shall maintain the 0il & Grease trap in good condition, so that oil &
grease coming with waste water from kitchen /laundry will retained in the trap.

13 That this consent to operate is valid for hotel with 63rooms ie. 126 beds,
Restaurant 100 seats only, for any change in capacity of the services, the hotel has
to seek fresh consent to establish.

14 That unit shall carryout plantation within the premises in at least 33% of the total
plot area.

15 That if the project cost exceed Rs. 1260Lacs, the wunit shall take/obtain
modification in consent to Operate after paying fee as applicable.

16 That this consent to operate shall be subject to compliance of any direction or
order passed by court of law in the matter.

17 That unit shall intimate the State Board before applying for any “Star Category”
certificate.

18 That the solid waste generated from the Hotel Services should be properly
collected, segregated and disposed as per the provisions of Municipal Solid Waste
(Management & Handling) Rules, 2000.

19 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.
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Regional Office Jaipur

e Rajasthan State Pollution Control Board
P Opp. Road No 5, VKIA, Sikar Road, Jaipur
SRS Phone: 0141-2332263

N
Registered
FileNo :  F(Tech)/JAIPUR(Amber)/6374(1)/2019-2020/489-490

OrderNo: 2019-2020/Jaipur/8338
Date:  10/07/2019
Unit Id : 87629

20 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

21 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer[ Jaipur ]
Copy To:-
1 Master File.

Regional Officer| Jaipur |
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— Head Office(Hotel)
rspe b

Rajasthan State Pollution Control Board

X X 1 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
“ " Registered
File No :- F(34)(4)/RSPCB/U-00000450/P-49887 Dispatch date :- 31/10/2025

Order No. :- 2025-2026/Jaipur (N)/Consent/200815
Unit Id :-U-00000450

M/s THE JAI BAGH PALACE (A UNIT OF BAYAN GROUP OF HOTELS AND RESORTS PRIVATE LIMITED)

Plant Name / Plant Id :- The Jai Bagh Palace / P-49887

Address :-, Plot/Khasra No. : KH. NO 33, 34, 34/686, 35/687, 41/688, 42/689, 47/690, 48/691, Village/City : VILL-
KACHEREWALA, KUKAS, District : Jaipur, Tehsil : Amber, State : Rajasthan

Sub :- Consent to Establish under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and under
Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981

Ref :- Your application for Consent to Establish dated 05/09/2025(A-00000815) and subsequent correspondence.

Sir/Madam,

Consent to Establish under the provisions of Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981as amended to date and rules &
the orders issued thereunder, is hereby granted for your The Jai Bagh Palace plant situated / proposed at ,
Plot/Khasra No. : KH. NO 33, 34, 34/686, 35/687, 41/688, 42/689, 47/690, 48/691, Village/City : VILL-
KACHEREWALA, KUKAS, Tehsil : Amber, District : Jaipur, State : Rajasthan- 302028 under the provisions of the
said Act(s). This consent is granted on the basis of examination of the information furnished by you in consent
application(s) and the document submitted therewith, subject to the following conditions:-

1. That this Consent to Establish is valid for a period from 05/09/2025 to 31/08/2030.

2. Specific Conditions

1) That all necessary permission shall be obtained from District administration, Jaipur and
Government of Rajasthan related to Hotel at Khasra No. : 33, 34, 34/686, 35/687, 41/688,
42/689, 47/690, 48/691, Village: Kacherewala, Kukas, Tehsil: Amber, District: Jaipur.

2) That this Consent to Establish is valid for hotel with 79 double bedded rooms, banquet hall:
125 pax., gym: 20 pax and swimming pool: 1 no. only.
3) That this consent is not an evidence for ascertaining entitlement of land.

4) That if the project cost in expansion exceeds Rs. 6.82 Cr., the unit shall take/obtain
modification in consent after paying fee as applicable.

5) That the unit shall obtain Environmental Clearance from competent authority under EIA
Notification dated 14.09.2006 for any such activity which attracts Environmental Clearance
under the provisions EIA Notification dated 14.09.2006.

6) That the total built up area of the project post expansion shall not exceed
16538sqg.m.(existing: 7038 sqm+ proposed: 9500 sgqm) and for any increase in built up area,
unit shall apply for CTE expansion. The unit shall construct the buildingpas pertite prevalent

signation: Superintendent'Scientific \cerguptSO)

building by-laws. Location: Jaipur

Date: 31/10/2025 11:28:17,
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Rajasthan State Pollution Control Board

X Y 1 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
“ " Registered
File No :- F(34)(4)/RSPCB/U-00000450/P-49887 Dispatch date :- 31/10/2025

Order No. :- 2025-2026/Jaipur (N)/Consent/200815
Unit Id :-U-00000450

7

8)

9)

10)

11)
12)

13)

14)

15)

16)

17)

18)

19)

20)

21)

22)

That the fresh water requirement post expansion shall not exceed 55.68 KLD and the fresh
water requirement shall be met from borewell/tanker supply/legal source of water supply
with all prior permissions from CGWA.

That the Sewage Treatment Plant of capacity 100 KLD shall be maintained to treat the waste
water after expansion in tune of 53.70 KLD (existing: 26.14 KLD + proposed: 27.56 KLD).

That entire STP treated domestic waste water in tune of 53.70 KLD shall be used in
plantation/horticulture/landscaping etc. within the premises (reuse in flushing: 11.64 KLD,
use in plantation: 36.69 KLD & sludge losses: 5.37 KLD) and no treated/untreated waste
water shall be discharged outside the premises in any case.

That the Domestic Sewage shall be treated before disposal so as to conform to the
standards prescribed under the Environment (Protection) Act-1986 for disposal Into Inland
Surface Water. The main parameters for regular monitoring shall be as pH Value: Between
5.5t0 9.0, Oil and Grease: Not to exceed 10 mg/l, Biochemical Oxygen Demand (3days at
27°C): Not to exceed 30 mg/l, Total Suspended Solids: Not to exceed 50 mg/l, Phosphate as
P: Not to exceed 1.0 mg/l.

That Hotel shall not construct any borewell/abstract groundwater without prior permission
of CGWA.

That this consent is subjected to the outcome/decision of the Hon’ble NGT OA No. 114/2025
(CZ) in the matter of Rajendra Tiwari Vs. Union of India & Ors.

That the Project Proponent must obtain NOC from CGWA within one month from the date of
issue of CTE, unless falling in exempted category as per MoJS Guidelines dated 24.09.2020
and amendments dated 29.03.2023 thereto.

That Sewage Treatment Plant shall be maintained above the ground (if the hotel in
amidst/near water bodies) in order to ensure that leakage/seepage/spillages etc. may not
join the surface water or subsoil water.

That flow meters on sources/intake of fresh water, waste water generation point and on the
inlet and outlet of STP shall be maintained to measure the quantity of daily water
consumption and treated waste water utilized.

That the logbook for water consumption, waste water generation, treated water utilization,
STP operation and chemical consumption shall be maintained and submitted to the officials
of the State Board, periodically.

That the unit shall maintain separate energy meters at the STP to record the daily energy
consumption.

That the unit shall provide acoustic enclosure and stack of adequate height with D.G. set of
320 KVA and any additional source of Air/Water pollution shall not be installed without prior
Consent to Establish from the State Board.

That the unit shall properly channelize the fugitive emissions including emissions from
cooking & kitchen operations by providing proper ducting/hood arrangement and proper
exhaust system and emissions.

That the hotel shall maintain adequate Oil & Grease trap facility in order to retain oil &
grease coming with waste water from kitchen in the trap.

That all possible efforts shall be made for minimization of use of fresh water and unit shall
construct and maintain scientific designed rain water harvesting structure of adequate
capacity and nos. Signed by: Vimal Poswal

That the unit shall maintain dual pipe plumbing, one for supplying fresH" W& g1-f 8°f “d'ritf k'l
cooking and bathing etc and other for supply of treated water for flu s hpiam:g1,/1bamsd 52618 pe
irrigation, thermal cooling, conditioning etc.

jcer SutSO)
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23)

24)

25)

26)

27)

28)

29)

30)

31)

That the unit shall use water saving devices/ fixtures (low flow flushing systems; low flow
faucets tap aerators etc) for water conservation.

That the solid waste generated from the Hotel Services should be properly collected,
segregated and disposed as per the provisions of Municipal Solid Waste (Management &
Handling) Rules, 2016.

That the unit shall store horticulture waste and garden waste generated from its premises
separately and shall not throw, burn or burry the solid waste on streets, open public spaces
outside his premises or in the drain or water bodies.

That the unit shall ensure segregation of solid waste at source, facilitate collection of
segregated waste in separate streams, handover recyclable material to either the authorized
waste pickers or the authorized recyclers. The bio-degradable waste shall be processed,
treated and disposed off through composting or bio-methanation within the premises as far
as possible. The residual waste shall be given to the waste collectors or agency as directed
by the local body.

That segregated food waste from the solid waste generated in the unit shall be treated in
organic waste composter and the treated compost shall be used as manure.

That the unit shall obtain necessary permission from National Board for Wildlife (NBWL), if
the project falls in ESZ of Notified protected Area and the activity is not covered under
permitted activity. The consent is granted under the provisions of Water Act, 1974 and Air
Act, 1981 and any other permission/consent w.r.t. Environment Protection Act, 1986 and
Forest Conservation Act, 1980, if required, shall have to be obtained by the unit/project
proponent. It is further categorically stated that granting Consent to Establish does not
imply Forestry and Wildlife clearances for the project. Proposals for above clearances will
be evaluated on merit by respective authorities, with decisions made accordingly. Any
investment based on granted Consent to Establish, anticipating forestry and wildlife
clearance, shall be at the Project Proponent's (PP) sole cost and risk and State Board shall
not be responsible in this regard in any manner.

That proponent shall obtain the necessary permission from the forest department, or other
department/authority in concern if the unit falls/comes under such area/purview or scope of
concern of forest, eco sensitive zone, conserved area and within the boundary limits of any
national park, sanctuary or other area defined by the forest department, any authorities in
concern time to time. The sole responsibility of obtaining the permission from the
departments in concerns i.e forest department, Wild Life Board or other departments rests
with the project proponent. The project proponent shall ensure the establishment of unit is
only after obtaining the permission from the departments in concern (if applicable).

That the unit shall comply Noise Pollution (Regulation and Control) Rules, 2000 published
by Ministry of Environment and Forests New Delhi, vide Notification no. S.0.123(E) dated
14th February, 2000 and further amendments, if any. Unit shall ensure that the noise level
from the unit does not exceed the prescribed noise standard applicable in the region/Zone.

That the CPCB guidelines/mechanism for control of pollution and enforcement of
Environment Norms at Individual operation and the area/cluster of _

Restaurants/Hotels/Motels/Banquets etc. prepared in compliance with tHh'e” Foyitor, fareh@ndNG e gricer supt s0)
order dated 19.09.2019 in the matter of OA no. 400/2017, titled as West'en'd;: Girrie.enfarms

ater31/1
Society Vs Union of India & Ors. shall be strictly complied.
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32)

33)

34)

35)

36)

37)

38)

39)
40)
41)

42)

43)

44)

45)

46)

That no Single Use Plastic (SUP) item, which is banned vide Ministry of Environment, Forest
and Climate Change (MOEF&CC), Government of India, notification dated 12.08.2021 shall
be used in the unit’s premises.

That application of solar energy in various areas such as illumination, water heating should
be promoted and use of inverters instead of Diesel Generator Sets shall be encouraged.

That the compliance of ambient air quality standards in respect of noise as prescribed
under the Environment (Protection) Act and Rules made therein shall be ensured.

That the provisions of Hazardous and Other Wastes (Management and Trans boundary
Movement) Rules, 2016; Solid Waste Management Rules, 2016; Plastic Waste Management
Rules 2016; Construction and Demolition Waste Management Rules 2016; Bio-Medical
Waste Management Rules, 2016 and E- Waste Management Rules, 2022, shall be complied.

That the unit will comply with the standards as prescribed vide MOEF notification No. GSR
826(E) dated 16th November, 2009 with respect to National Ambient Air Quality Standards.

That unit shall ensure that the hazardous waste (used oil etc.), battery waste and e-waste
generated in the premises are collected properly and disposed only through authorized
recyclers registered with MOEF&CC/CPCB and having valid Consent to Operate from the
State Board.

That the unit shall apply for Authorization under Hazardous & Other Waste (Management &
Trans boundary Movement) Rules, 2016 for any such waste being generated from unit's
premises and requires Authorization thereunder.

That the plantation of local species in the 33% of total area of the project shall be carried
out.

That half yearly compliance report of all the above conditions shall be submitted by the
Hotel to the State Board.

That this Consent shall be subject to compliance of any direction or order passed by Court
of Law in the matter.

That the RSPCB reserves the right to add new conditions, modify/annul any of the
stipulated conditions and/or to revoke the consent if implementation of any of the condition
stipulated by RSPCB or any other competent authorities is not satisfactory.

That this consent is issued to the unit on the basis of mandatory documents submitted by
the applicant, if any discrepancies is found in the document/facts submitted by the unit then
the consent shall be treated as revoked without any further notice and the unit shall be
liable for action in accordance with provisions of law.

That the industry shall ensure necessary steps for effective implementation of Guidelines
for ensuring health and safety of employees carrying out Stack Monitoring in industries or
other places issued by the State Board vide order dated 09.03.2023.

The unit has to mandatorily carry out at least 25% of designated frequency of
sampling/monitoring as paid monitoring by the State Board Laboratories.

That the unit shall intimate to the State Board before applying any "Star Category"
certificate.

Signed by: Vimal Poswal
Designation: Superintendent Scientific Qfficer (Supt SO)
Location: Jaipur

Date: 31/10/2025 11:28:17,
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Head Office(Hotel)
FSpch

Rajasthan State Pollution Control Board

X Y 1 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
“ " Registered
File No :- F(34)(4)/RSPCB/U-00000450/P-49887 Dispatch date :- 31/10/2025

Order No. :- 2025-2026/Jaipur (N)/Consent/200815
Unit Id :-U-00000450

3. That, notwithstanding anything provided hereinabove, the State Board shall have the power and
reserves its right, as contained under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981 to review anyone or all
of the conditions imposed here in above and to make such variation as it deems fit for the purpose of
compliance of the Water Act And Water Act.

4. That the grant of this Consent to Establish is issued from the environmental angle only, and does not
absolve the project proponent from the other statutory obligations prescribed under any other law or any
other instrument in force. The sole and complete responsibility, to comply with the conditions laid down in
all other laws for the time-being in force, rests with the industry/ unit/ project proponent.

5. That the grant of this Consent to Establish shall not, in any way, adversely affect or jeopardize the legal
proceedings, if any, instituted in the past or that could be instituted against you by the State Board for
violation of the provisions of the Act or the Rules made thereunder.

This Consent to Establish shall also be subject, besides the aforesaid specific conditions, to the general conditions
given in the enclosed Annexure. The project proponent will comply with the provisions of theWater Act And Water
Act and to such other conditions as may, from time to time, be specified by the State Board under the provisions of
the aforesaid Act(s). Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Establish and project proponent / occupier shall be liable for legal action under the relevant
provisions of the said Act(s).

This bears approval of the competent authority.

Your Sincerely

Head Office(Hotel)

Copy to :-
1. Regional Officer, Regional Office, Rajasthan State Pollution Control Board

2. Master File

Head Office(Hotel)

Signed by: Vimal Poswal
Designation: Superintendent Scientific Qfficer (Supt SO)
Location: Jaipur

Date: 31/10/2025 11:28:17,
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GOVERNMENT OF INDIA

MINISTRY OF JAL SHAKTI
DEPARTMENT OF WATER RESOURCES,
RIVER DEVELOPMENT & GANGA REJUVENATION
CENTRAL GROUNDWATER AUTHORITY

L]
\

Aore e 8 g T
EXEMPTION CERTIFICATE FOR GROUND WATER ABSTRACTION
PROJECT NAME THE JAIBAGH PALACE

| PROJECT ADDRESS K NO. 34, 35/687, 41/688, 42/689,47/690,48/691 PNCODE 303805
STATE RAJASTHAN g3 [DISTRICT JAIPUR  TOWN/BLOCK AMBER
COMMUNICATION ADDRESS GRAM KACHARAWALA, THE JAI BAGH PALACE, TEHSIL- AMER, JAJPUR

ADDRESS OF CGWB REGIONAL OFFICE 6-A, Jhalana Doongri, Jalpur 302004, Rajasthan:
2. DATEOF IQSUANCF 29 9/2025 ‘

4 APPUCATION TYPE lnfrastructure

1 EXEMPTED LETTER NO. EXM/INF/RI/2025/1381IN.

3. APPLICATION NO. INF/RI/2025/13811 B
5. PROJECT STATUS ExistmgProlect
7
8,

AREA TYPECATEGORY Ove Explonted *'GWRE 2024)

GW _Abstra_ctidiw‘f :

10. DetarlsofGround ur’
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L EXEM PTION CATEGOPY r “I¥icro and small Enwrpnses drawrng ground water less 1han 10cumldayare exempted from seekmg NoC

1.This is to certify that as per mformatrnn furmshed by the apphcant the ground waterwr!hdrawnl comes under Exempmn category asper S 03289(9
dated 24/09/2020 by Department Of Water Resourcas, River Development and Ga'\ga Rejuvenation, guidelines to regulate and control ground water
extraction in India, 2020.

2.This exemption letter is being issued under relevant provrsron(s) of extant guidelines.

3 The firm shall install digital water flow meter on all ground water abstraction structures and maintain the logbook. .

4, This certificate is system generated and based on information provided by the applicant. CGWA has not verified the claim made by applicant. Any false
information furnished/violation by the applicant, shall invite legal action against him/her as per S.0. 3289(E) dated 24/09/2020.

5.1, at any stage, it is established that this exemption (etter has been obtained on the basis of false/ fake document(s), the exemption letter shall be
deemed cancelled and extant penal provisions shall be applied on the firm
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Annexure-6

Government of Rajasthan
Forest, Environment & Climate Change Department

F.No.6(3)Env/2017 Partl Dated 26.09.2023
Circular

Eco Sensitive Zones (ESZs) are notified around Protected Areas (PAs) to provide
required buffer. ESZs have already been notified for many PAs while for many others,
the process of notifying ESZs is in various stages.

After notification of ESZ, Zonal Master Plan (ZMP) is supposed to be prepared
and published to provide guidance for taking up various economic activities in these
areas. Preparation and publication of ZMPs for few ESZs has been done and for others, it
is in various stages.

Reference are being received regarding regulation of activities in ESZs, which
have been notified but for which ZMPs have not been finalized as well as those where
ESZs are yet to be notified and thus have default width of 10 kms.

The matter has been examined and to provide required clarity, following
guidelines are hereby issued:

1. For PAs for which ESZs notification have been issued but ZMPs are yet to be
finalized:

Notifications for ESZs use words “existing” and “new” with respect to hotels,
resorts etc. It is hereby clarified that such hotels, resorts, etc. would be considered
“existing”, which are having any of the following documents prior to date of issue of
notification for that ESZ.:-

(1) Electricity connection for non-agricultural use.
(1))  Approval by Tourism Department as tourism unit.
(111)  Conversion order/ Patta for non-agricultural use.
(iv)  Building plan approval.

(v)  Order regarding change in land use.

(vi)  Proof of deposit of tax as hotel, resort, etc.

(vit) CTE/ CTO/ Environmental clearance.

Hotels, resorts, etc. which don’t have any of these documents prior to the date of
issue of notification for that ESZ would be considered “new”.

RajKaj Ref No. : 4785371
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2. PAs for which ESZ is yet to be notified:

These are cases where default ESZ is 10 km around PA. ESZ notification for such
PAs would be issued only after the issue of this Circular. Such notifications for ESZs are
also likely to have classification of hotels, resorts, etc. in two categories— “new” and
“existing”. Accordingly it is clarified that such hotels, resorts, etc. in the area of default
ESZ of such PAs may be considered “existing”, which have any of the seven categories
of documents listed in this Circular, issued prior to the date of issue of this circular or the
date of 1ssue of notification for that ESZ, whichever is later.

Rajasthan State Pollution Control Board and District Monitoring Committee of
ESZs shall use this guidance for deciding and regulation of cases of these categories in
ESZs.

(Monali Sen, IFS)
Director cum Joint Secretary

Copy to:

1. Special Assistant to Hon’ble Minister, Environment & Forests, Govt. of
Rajasthan, Jaipur.

PS to Additional Chief Secretary, Revenue Department, Govt. of Rajasthan,
Jaipur.

PS to Principal Secretary, UDH Department, Govt. of Rajasthan, Jaipur.

PS to Principal Secretary, Tourism Department, Govt. of Rajasthan, Jaipur.
PS to Secretary, Local Self Government, Govt. of Rajasthan, Jaipur.

Principal Chief Conservator of Forest & Head of Forest Force(HoFF),
Rajasthan, Jaipur with request to circulate it to all concerned.

7. Principal Chief Conservator of Forest & Chief Wild Life Warden(CWLW)),
Rajasthan, Jaipur.

All Divisional Commissioners, Rajasthan.

. All District Collectors, Rajasthan.

10.  Guard File.

N
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Director cum Joint Secretary
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The Jai Bagh Palnce Jaipur Day: Date: Qo IQ.O 25"
SN Name Depariment Thiee I [ Thve Ownl Slgnoture | [TIme In |Time Oul | Signature Memark
1| Bantl Ram Meena fame Keeping [ V148 | \AWS| amih = 9:29
2 |Kamal Singh Gurjar Hvmse Keeping T =% | yLynoo e [212c
3|Kiran Bunkar House heeplng Bi oo e ALY %‘Eﬂ'
4| Kripa Sain Himise Keeping [y e 1% —
5| Hamesh Chand Mcenn Honse Keeping -1:4 L ]]‘,29__&’0_}'5‘_
6|Sukram Meonn e Keeplng Bt g 8271 3_,.-—-‘
7| rupadi Devi Kitehien fa - -q — e
8|Geets Dariyn Public Area 8. 40 g <o A 0q'vg
9| Lavmi Desi Public Arca 07 CHIT Oy [ L . 317
10| Covind Mrena FNB Production 6690 | 1'2 l,} iy IE.'W 2e M | sWS = M Ll
| »1|Radhe Shyam Meena FNII Production 1202€ | 2¢ 22 Qb o f_’rf"
12| Ram Ji Lal FNT Production oINS ] 7:'0Y| s Ch'c )
| 13 Ram Ji Garden 07 LR I'?_l?ﬂ N fols B L;(
13| Shecla Devi Garden Bg g 1304 % [l I 'ﬂ_‘L
15!%ita Ram Sharma Engincering AL =T )bt | yep=a T 2t In
14| Mohan Meena Enginccring m T Bt el [nt 3_5.’._
17|Surcsh Kumar Meena Security ,‘q,mj J4:0Y] o 1204 |
Name of Contreciual Staff .
t|Ram Sharan Admin & Genernl O e f;m ,ﬁ 10! L/[j
2! Naresh st House Keeping o] ;'_. o | 20wn "‘:_i__,,_‘hn 2.~ “‘Eu
a|Phecwa Ram Hduse Keeping | 3+ iy 11241€"] vabar— &%, 30
4 [Pawan Meena Mouse Keeping A i - P
Heniruj Gujar House Keeping 0 ot — £ =
G| Ravi Prakash Mecna House Keeping HEE | pfl (=17
7| Ravi House Keeping obao | 17voy| S o g‘q
&|Manahar House Keeping g L ! i
o|Shankar Lal Hnuse Keeping A e L' B e g. o
te|Hudirom Malemnganba Singh [House Keeping .o 9980 TR P00 ' 67
1 |Shekhar Dariya Honse Keepling 15y \'2e '9,.....1.'\- Qr '1-{
i Howuve Keepin i b @ L=
:_: :::r::::f:h Voishnav Heouse Nr.-:::in: :}_’ %‘% E‘Z?—E 4 3 g '.%1
14| Rahul Kumar Meena House Keeping o I 15 I.'. N S—
15| Ashish Negi llouse Keeping o q { r)' 'f P! -yns‘-q,_ L2 ] 2
16| Deepak lowse Keeping |07 (4 [ 1|0 =5 —1 Jerz Y
17|Sita Ram Meena Security 06 SV nXommvm| ] " a2y
1B Fushpendra Security — & {.— — e 1 - Y
15| Pawan Kumar Securily I&_ISD Dé : QO _W f 2: D
20)|Surcndra Pratap Singh Front (iTice oA ' Co [P0° {f_'ﬁ:. L P I
21| Rajiv Singh Fromt Office 0, Se [2441s vl 2'9__
22 |Shakuntala Soni FND Service &EC - [ F"F_
23| Deepak Danu FNI Service Wile | AL 2GS \O\L
24 |Akansha FNB Service qSe | ansel Ay Wllo\Me|l ¢ | ofy.
25| Dincsh Kumar Engincering L™ '{'.EL%T 28t0n
26| Fooran Mcena Engincering okttt Vhhen j,{! #
27| Ranjeet Singh F&B Produclion S-' 1957 | A2y~ ,.r:ﬂ, Sr' _}5 2N sa '\\'..{5_
28 |Muhan Meena KST TN ESTS ’ Y
29 |5hailesh Sharma Accaunty S m m% B .,
au| Mukesh Bunkar Lauruley* nss v\.eo B wad e, T
31| Lokesh Mecna Lawndry 1S \-u“.“ Im\ «eh ‘:i'. o9
32 |Santash Devl Garden Tws [ v1v9a Tl:“’}m 1) "'1
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= Flan - D.OA

Guest Name Mar 5S¢ Company... Growup DaonLs Nat Pax
Present Qocupancy

01 - Ma. Harshita Parmear WED Mega Intemasonal Group GP25110004 EP 2011 2311 -3 IND 2
102 = MR SUNIL PANNAR WED Mega inlemationsl Group GP25110004 EF 2001 2ayaa IND 2
103~ DR BHIMRAL PANWAR WED Mega Intemational Group GP23110004 EP 2011 2311 -3 IND 2
104 = MR CHATURBHUD JI PANWAR'WED  Mega Internailonal Group GP25110004 EP 20014 2311 -3 IHD 2
105 M5 HARSHITA PANWAR WED Moga Internaliongl Group GP23110004 EP 20011 2311 - [ 2
108 MR MANISH PANWAR WED Mega Intermational Groap GP25110004 EP 2011 s i | IND 2
107 = MR SATISH WED  Mega IntermaSonal Group GP25110004 EP 2011 2311 -3 IND 2
108 = M35 AARTI WED Maga intemationsl Group GP25110004 EP 2 23113 IMD 2
10g = M3 FOTI PANWAR WED Mega International Group GP25110004 EP 20011 213 IMD 2
1i0= MR POOHAM CHAND H WED Mega Intemational Group GP25110004 EP 20 2311 -3 INDY F

Totsd Rooms : 10 Tolal Pax . 20

The Jai Bagh Palace

OMRA490 11-DEC-2025 19:03
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CHAUHAN ARCHITECTS 7-DA-19, Jawahar Nagar, Tel.:0141-2656431
Architects & Interior Designers Jaipur — 302004 M.: 94140-76544

Completion certificate

TO WHOM IT MAY CONCERN

This is to certify that as per my visit on 10/08/2017 the resort project
name M/s THE JAI BAGH PALACE (A Unit of Bayan Group of Hotels and resorts
Private Limited ) situated at Plot no.: Khasara No. 34, 35/687, 41/688, 42/689,
47/690, 48/691 area 11,679.02 Square Meter and 33,34/686 Area 10,400.00 Square
meter Total Area 22,079.02 Square Meter total land ,Village Kacherewala, Kukas,
Tehsil Amber, District Jaipur; with structure of total nos. of 142 rooms with total
built up area of 10560.72 sq. mt. is completed.

Best regards :

—_—

MAHAVIR CHALIHAN (Architect)
7-DA-19, Jawabar Nagar

JATRUR - 30200¢ -
C.0.A. Reg. No. CA/97/21982 Dw’rw( E0Y /0%/ 2ol
Name : Mahavir Chauhan : '
Address : 7-D-19, Jawahar Nagar, Jaipur .
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wowses  Designation Chief
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e Date: 2025.01.09 W#:59:55 IST
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Annexure-11

HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

D.B. Civil Writ Petition (PIL) No. 14254/2025

Nahargarh Van Evam Vanya Jeev Suraksha Evam Seva Samiti

----Petitioner
Versus

Union of India & Ors.

----Respondents
For Petitioner(s) : Mr. Vaibhav Pancholi on behalf of

Mr. Krishan Chander Sharma

For Respondent : Mr. R.D. Rastogi, ASG (through V.C.)
Nos.1 and 4 with Mr. Devesh Yadav (through V.C.),

Mr. Chandra Shekhar Sinha,

Mr. Rajat Sharma &

Mr. Yatharth Asopa
For Respondent :  Mr. Avinash Choudhary,
Nos.2, 3,5, 6 &7 Mr. Hardik Singh,

Mr. Ramdhan,

Mr. Vinayam Saran and

Ms. Mansi Sharma

HON'BLE MR. JUSTICE SANJEEV PRAKASH SHARMA
HON'BLE MR. JUSTICE SANJEET PUROHIT

Order

19/09/2025

1. Learned counsel appearing on behalf of the petitioner
submits that while preparing a revised map of the Nahargarh
Wildlife Sanctuary, only the villages which were found part of the
forest area have been included, while the described area which is
also required to be included, has been left out.

2. The new map of the Nahargarh Wildlife Sanctuary is being
prepared in the garb of an order passed by the National Green
Tribunal dated 16.12.2024, which directed for finalization of
boundaries of Nahargarh Wildlife according to the notifications.

3. Thus, he submits that the earlier notifications and the list of

villages coming under the Wildlife Sanctuary and Eco Sensitive
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(20f 2) [CW-14254/2025]

Zone along with Geo Coordinates as available in the Gazette
Notification dated 08.03.2019 as well as 22.09.1980, were
required to be taken into consideration.

4. It is also stated that the boundary is being revised of the
Nahargarh Wildlife Sanctuary to the detriment of the Sanctuary
and Eco Sensitive Zone was required to be taken into
consideration.

5. Issue notice to the respondents.

6. Mr. R.D. Rastogi, learned Additional Solicitor General accepts
notice on behalf of respondents No.1 and 4, who shall take
instructions in the matter and submit a report.

7. Mr. Avinash Choudhary, associate of Mr. B.S. Chhaba, learned
Additional Advocate General, accept notice on behalf of
respondent Nos.2, 3, 5, 6 & 7.

8. Let a detailed affidavit be also filed relating to the averments
made in the present Public Interest Litigation by the learned ASG
and also directed to take report from the State Forest Department
in this regard and submit a comprehensive affidavit.

9. The State Counsel shall also file an affidavit of the PCCF.

10. It is directed that in the meanwhile, no change in the
boundaries of the existing Nahargarh Wildlife Sanctuary which
would include the Eco Sensitive Zone and the described area, shall
be made.

11. List this case on 31.10.2025.

(SANJEET PUROHIT),] (SANJEEV PRAKASH SHARMA),J

AMIT/59
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A
€ Note cam lite
Addre Amber, Jaipur, 302038,
Rajasthan, India
Latitude 27.086253
Longitude 75.890410
Altitude : 447.38 meter
Accuracy : 74 meter

Note : Captured by NoteCam

. @ Note cam lite
Address : Amber, Jaipur, 302038,

Rajasthan, India
Latitude : 27.085627
Longitude : 75.889548
Altitude : 452.61 meter
Accuracy : 0.38 meter

Note : Captured by NoteCam



Rectangle

FreeText
Annexure-12


